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fafez 8, 70 % a1 1 9 stram I
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WE E | Fg A owEdT @ a3 wY
9z sgfaaa fafee § somm a1 )
T¥ g9T AT T OF a9qv FfgT -
e wfeen Pagia Fofie a9 & 7w
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WA g AT | 5T 7y waant
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& O q1€ °T% aigEed §, & I
#ifg & Wi frg wmarT 9X o T
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AT wAt o T FE g a9 ey
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Tg UF &g & 9 "1 1 Afers
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€ =1 T IO I WA, G Al w7
e AT frar s o @ fw
qg 991 §eT & WWA T FeEql ®1
@ =T 7 ¥ % afer Wafeat 3
fod aaoEs g ' )

Shri Hari Vishou Eama.h (Hoshan-

gabad): A part of Shri Prakash Vir
Shastri's question reads as followas.

“whether there has been wu¥ o
tradition in public sector industry-
les to make advances of such
huge amounts of money ard whne-
ther Government have laid down
certain rules in this regard*
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[Shri Hari Vishnu Kamath]
for which the answer was:

*No such gpecific instructions
have been issued by Government
in this connection."

May I ask if this is the solitary inst-
ance of a magazine or a periodical or
& journal or a newspaper in India to
which such financial assistance has
been advanced from the public sestor
institution or ...... (Interruptions)
there are any others to which such
mssistance has been rendered and if
s0 how much money and to what
journals?

Mr, Speaker: Shri Banerjee—absent
Shri Dwivedy.

Shri Surendramath Dwivedy (Ken-
drapara): Is it not a fact that apart
from the Indian Refineries Ltd. a
contract is given to the Kalinga Air-
lines at a special concession rate to
drop food supplies in NEFA area with
the understaniing that a substantizl
amount of its profit would be advanc-
ed to LINK buildings and it has bzen
done?

Shri Morarka (Jhunjhunu): On 16th
March 1961 in answer to my question
obout the accommodation for State
Trading Corporation in the Express
Buildings, I was told that the rent
was Rs. 060 nP. per sq. foot &nd
when the question was raised the hen,
Minister said that this rent was fixed
in consultation with the Ministry of
Works, Housing and Supply and the
Ministry of Finance. In this parti-
cular instance, I find the rent is mnre
than double, Rs. 125 per sq. faot.
Has this rate of rent also been fixed
with the consent of the Ministries of
Finance and W.H.5.7

Shri Joachim Alva (Kanara) rose—
Mr. Speaker: Did he give notice?

Shri Joachim Alva: Yesterday 1
gave notice,

Shri Joachim Alva: When the hon
Minister came to this decision, did he
take an overall view of the state of

() Yinn ot ‘Gram v
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journals in India and was he guided
by the Press Commission report that
most journals die a guick death
through debts and mortgages?......
(Interruptions).

BMr. Speaker: No speech is allowed.
Only one question.

Shri Joachim Alva: I want to know
whether very heavy loans have been
advanced to a single newspaper com-
bine amounting to even half a crore
of rupees through any agencies of the
Government anj when such loans
have been given to any newspaper. ..

Mr. Speaker: Order, order. I will
ask the Minister to answer only one
question.

Shri Joachim Alva: The third ques-
tion is: what other facilities have
been drawn by the five large news-
Paper combines of India in several
shapes and forms....(Interruptions).

Mr. Speiker: The hon. Member
does not listen to my request. ...

Shri Joachim Alva: I will sit down
with my last.

Mr. Speaker: I have allowed him
only one gquestion as I have done in
the case of others. He cannot make
a speech.

Shri Joachim Alva: I want the hon.
Minister to give us the background

Mr. Speaker: Not during the half an
hour discussion. No background can
be given; only the front ground.

Shri Harish Chandra Mathor
fJalore): May I know how Indian
Refineries came into contact with this
organisation for renting out this
building? Was it through the inter-
vention of the Minister concerned?
What previous investigations were
made before they finally struck this
bargain which prima facie does not
look wvery fair?

Shri 8. M. Banerjee (Kanpur)
rose— -
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Mr. Speaker: Hs was not in his seat
when I called him.

Shri §. M. Banerjee: It is most un-
fortunate.

Mr. Speaker: It is most unfortunate
that he wants to be called again.

Shri S. M. Banerjee: Is the entire
fourth floor occupied by the Govern-
ment free of rent for four years and
that is one of the terms?

Shri Hari Vishnu EKamath: On a
point of proceiure. The main answer
to this question out of which this
discussion has arisen was addressad
to the Finance Minister and answers
ed by him. Now we have only 10-13
minutes left, Will you kindly ap-
portion the time between the Minister
of Firance and the Minister of Minecs
And Fuel who will answer some juese
tions. Some questions can be answ.r-
ed only by the Finance Minister and
the hon. Minister of Mines an{ Fu.l
will probably say that he has no in-
formation,

Mr. Speaker: 1 expect the Ministar
who replies tp answer all the questions.

Shri Hari Vishnu Kamath: I hope
§0.

Mr. Speaker: I also join him in
boping.

Shri Hari Vishnu Kamath: But I
&m sure he will not answer some of
them.

The Minister of Mines and Fuel
(Shri K. D. Malaviya): Mr. Speaxer,
I would start by answering the ques-
tion of Shri Mathur that long after
the negotiations had started betw:en
private limited company, Indian Re-
fineries Limited, and the United Tndia
Periodicals Private Limited, I knaw
of these negotiations. In the ea:ly
stages, I was not aware of it because
the Indian Refineries are perfectly
entitled to search for their own ac-
commodation and to rent a building.
It is one of their functions and they
were thoroughly entitley to do it
Yhere was nothing to ban them from

Buildings
searching and finding out accommoda-
tion in a building which was owned
by the United India Periodicals Limit=
ed which supports a policy advocated
by the Government of India in certain
respects. I will, however relate the
circumstances which have led to the
Indian Refineries taking the building
in question for their office.

Immediately after the incorporatiom
of the company in 1958, the company
hired office accommodation in the
Sunlight Insurance Building in the
Delhi Ajmere Gate extension area
and after about a year or so, acquired
more suitable and centrally situated
accommodation in the third floor of
the State Bank building in the Parlii-
ment Street. The area of accommo-
dation occupied in the State Bank
building was 5238 gq. ft. and the
rental payable, Rs. 0-75 nP. per sq. ft.
Since 1959-60 the work of Indian Re-
fineries Limited expanded and increas-
ed enormously and a large number of
technical staff was requirej initially
posted to Delhi to assist the managing
director and the board of directors in
the detailed discussions  with  the
Rumanians. They therefore required
accommodation larger than what was
available in the State Bank building.
Furthermore, the managing director
of the Indian Refineries Limited was
also at this stage appointed as meam-
ber (refinery) in the Oil and Natural
Gas Commission and as such he was
entrusted with the task of organising
another refinery in Gujarat which re-
quirei a large number of staff and
owing to this the work of Gujarat
Refineries entrusted to the managing
directors of the Indian Refineries
Limited meant great economy and
saving for the ONGC. Just a few
weeks after the Indian Refinerieg
were entrusted with the preliminary
work relating to the product pipelina
construction, its study and also thg
preparation of the detailed project re-
ports relating to the lubricating »il
projects as well as refinery that may
be located by Government of India in
BSouth India.
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[Shri K. D. Malaviya)

All these needed more staff both
technical and administrative and it
was impossible for the Indian Re-
fineries Limited to stay in the State
Bank buildings which had only 5,000
and odd sqgq. ft. accommodaticn.
When the need for accommodation
was fell towards the close of 1960 in
order to accommodate a larger num-
ber of staff, technical as well as ad-
ministrative, the company approached
the Director of Estates, Government
of India in December 1960 for secur-
ing office accommodation in Rail

Bhawan. They refused because
there  was no  accommodation.
In the circumstances the company

issued a general enqguiry through
local papers for obtaining the
requisite office accommodation.
The response to the advertisement
was however very poor. On inde-
pendent informal enquiries for accom.
modation in various localities through-
out Delhi, old Delhi and New Delhi,
mo suitable accommodation was avail-
able for enabling them to work on
technical schemes. Places were
searched in the Diplomatic Enclave,
Jor Bagh, Parliament Street, Darya
Ganj, Asaf Ali Road, etc., but no suit-
able accommodation was found.

Bhri Surendranath Dwivedy: Even
the Life Insurance Corporation
refused?

Shri K. D. Malaviya: It did not
eome at that time. While the com-
pany was still looking for additional
accommodation, {he United India
Periodicals, Ltd., the proprietors of
the Link House, made an offer on
their own in April, 1961, reporting
availability of office accommodation
in their building which was then
under construction, fa their ofler
they had quoted a rate of rent for the
different floors and also qualified their

(®) WPy Gram
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offer that an advance covering the
rent for a period of four years would
be necessary in order to facilitate the
completion of the building by Octo-
ber, 1961.

Up to that stage the Government
was not aware of any details or

negotiation between the Indian
Refineries, Ltd, and the United
India Periodicals, Ltd. Such an

advance of rent is admissible under
the Delhi Rent Control Act i.e, those
who invite people to hire their build-
ing are entitled to ask for advance
rent. Therefore, there was nothing to
bar the Indian Refineries from nego-
tiating on that basis. They had no
accommodation; their staff was in-
creasing and their work was suffering.
There was only one alternative: to
leave Delhi. Or, there was another
alternative, namely, to construct a
building. It meant they would have
to wait for a couple of years. That
matter also should have been of great
concern to this House. Therefore,
they had to choose between accepting
the offer and to think of going some-
where else, if they were not able to
get a house. It meant going out of
Delhi or not doing the job at all
(Interruptions).

Mr. Speaker: Order, order.

Shri K. D. Malaviva: The rates
offered by the United India Periodi-
cals were scrutinised with the pre-
vailing rates in the Parliament Street
as well as in the neighbourhood of the
Link House such as Asaf Ali Road,
Indian Express Building, etc, I do
not wish to enter into the ecircum-
stancs in which the Indian Express
Building was constructed. It was by
arrangement with the Government of
India. It was quite a separate
arrangement.

Shrimati Rena Chakravartty (Bar-
rackpore): Why not it be referred
to?

Shri K. D. Malaviva: When the
Government of India allowed the Link
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Building to be put up there the
arrangement was that the entire
fourth floor was to be cccupied by the
Government of India free of rent, and
it was to be occupied not for one or
two years but for four years. This
condition formed part of the terms.
Otherwise, they would not be allowed
to construct the building. The United
India Periodicals paid a premium of
Rs. 25 lakhs and is now paying
ground-rent of Rs. 6,260 or so. These
are the conditions on which they
were allowed to erect the building.
There was only one alternative for
us because there was no other place
for accommodating the office of the
LR. Ltd. They carried on negotia-
tiong with the Link House owners.
In Parliament Street, the Indian Oil
Company had hired office accommoda-
tion at Rs. 1:20 nP. per sq. ft . . .

Shri Prakash Vir Shastri: What
about the Indian Drugs, Ltd.?

Shri K. D. Malaviya: .... and the
Heavy Electricals Ltd. at Rs. 1'50 noP
per sq. ft. Both the companies were
getting accommodation in the same
building and they were not of the same
size. In the Indian Express Build-
ing, the State Trading Corporation
are paying much less—Rs. 60'00 per
100 sq. ft. But this is so wunder
special circumstances and in 1956.
The hon. House knows about those
circumstances in which it was done.
(Interruptions). The other occupants
in the Indian Express Building,
Messrs.  Larson and Toubro and
Messrs. Hindustan Levers, are paying
Rs. 10000 per 100 sq. ft. and Rs. 80
per 100 sq. fat, respective. They have
becn in occupation of the building for
some years now and are paying more
than the State Trading Corporation,
LIC are also putting wup another
building in Parliament Street, for
which at that time the rent was not
fixed, but for which it was informally
known that the rent wnould be between
100 to 150 nP per 100 square feet.
At that time it was not available to
the ndian Refineries Limited.
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It will, therefore, be observed that
not only suitable accommodation was
available, but that the rates of rentals
varied from place to place. It
depended upon the two parties agree-
ing to a particular condition accept-
able to both of them. The main
question was to gect the accommoda-
tion to do the work and to see that
the work does not suffer. That was
the main thing. There were no politi-
cal issues involved in it, and the Gov-
ernment did not come into it. Those
who were charged with the task of
running the work had to be left
with the responsibility of finding out
their own accommodation.

I now come to conditions. After
making detailed investigations, the
Indian Refineries Limited negotiated
with the United India Periodicals and
as a result thereof acquired an area
of 6828 square feet at the rate of 125
nP per 100 square feet, less 16 per
cent discount thereof, in consideration
of four years’ rent being paid in
edvance. The lease agreement was
executed with the United [ndia
Periodicals and accordingly an amount
of Rs. 3,44131'25 nP was paid in
advance to cover the rent for four
years, effective from lst January 1962,
In this connection some distortion of
fact was made by Shri Shastri. As a
further safeguard, the Indian Re-
fineries Limited secured an agreement
with the proprietors of Link House to
the effect that in the event of the
company vacating the premises before
the expiry of four years, the Indian
Refineries Limited would have the
option to obtain refund of the balance
—ig that clear to Shri Shastri?—or
alternatively to retain the lien or the
right of subletting the premises.
Therefore, there was no question of
any loss to the Indian Refineries
Limited. They had assured them-
selves, because they are a businegs
body that they would not have to
suffer any loss. The lease of the
premises can also be otherwise termi-
nated by three months’ notice on
either side.
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The rebate of 16 per cent secured
in the advance rent paid by the com-
pany is not unfavourable as compared
to the rent paid by the Delhi Elec-
tric Supply Undertaking—they are
plso agccommodated there—and the
Nestles Company, who are occupying

.accomodation on the same floor as
the Indian Refineries Limited. The
Delhi Electric Supply Undertaking
have been given a rebate of 5 per
cent against an advance of one year's
rent and the Nestles Company have
been given a rebate of 12 per cent
against an advance of 4 years’ rent
They were all business concerns.
They all got into Link building with=
out caring whether the Nestles Com-
pany owners were against the policies
.of Link or not. Politics did not come
into it. What was relevant was for
them to get accommodation in order
to carry on their business. In that
way, the Indian Refineries also follow-
ed the business aspect. ’

The Delhi Water Supply and
Sewage Disposal Undertaking too had
agreed to an arrangement to pay rent
for 4 years to the Union Bank of
India Limited, the latter bank making
an advance to the TUnited India
Periodicals of a sum cqual to four
years' rent in advance. So, we were
not alone to pav rent in advance. It
was done according to business princi-
ples and there was nothing wrong in
it.

Further the interest that could have
accrued on Rs. 344 lakhs of capital
which was advanced to them would
have, at the rate of G per cent,
amounted to Rs. 51,600, But the
rebate that was obtained at the rate
of 16 per cent amounted to Rs. 65,548.
We got more on the investment of
that capital than what would have
‘been the interest. So, even looking
at it from the business point of view
the Indian Refineries Limited have
,earned more money on their invest-
ment of Rs. 3'44 lakhs than many
others. I do not understand how this
House or the Government could have
prevented them, under the existing
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rights enjoyed by them, to employ
their capital in order to earn some
money. It was not only 6 per cent,
but they earned gomething more than
that.

Shri Harl Vishnn Eamath: It was
a good investment.

Shri K. D. Malaviya: Was it open
to this House or for the Government
to have stood up and gaid that they
cannot get the accommodation because
some of the Members of the House
would be opposed to the public sector
policy of the Government and, there-
fore, they would come up at some
moment and object to it?

Shri Hari Vishou EKamath: He 1is
misleading the House.

Shri K. D. Malaviya: I am not
yielding.

Shri Surendranath Dwivedy: The
House is entirely in favour of public
sector industries.

Shri K. D. Malaviya: I am refer-
ring to the hon. Member who raised
this discussion. He is not in favour
of our public sector policy.

Shri Hari Vishnu Kamath: Sir, I
rise to a point of order. You permit-
ted us to participate in this discussion,
He has no business to say that we are
not concerned with it. He is wholly
wrong in misleading the House.
(Interruptions).

Shri K. D. Malaviya: I may repeat
in the end......

Mr. Speaker: When we are about
to adjourn there ought not to be such
excitement.

Shri Hari Vishnu Eamath: He has
provoked me.

Shri K. D. Malaviya: My hon.
friend goes on provoking all the 365
days in a year. Let him give me per=
mission to provoke him one day.

Shri Hari Vishnu Eamath: Abso-
lute nonsense, Sir.
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Mr. Speaker: Order, order. The
bon. Member goes on......

Shri Hari Vishno Kamath: The
Minister is here all the 365 days;, I
am not here.

Mr. Speaker: When we give to
others we ought to be prepared to
take also. We are going on in a very
lighter mood, and he should not be
80 Serious.

Shri K. D, Malaviya: Lastly, I want
to re-emphasise the point, that the
arrangement made between the Gov-
ernment of India and this corporation
which crected this building was on
the ground that they would give one
floor free of rent for four years. That
must have weighed before those
people who negotiated with the Indian
Refineries Limited. ~ Indian Refineries
Lid is a private limited concern
owned by the Government of India.
I do not think the Indian Refineries
Limited stood as a loser in this
transaction.

Sir, T repeat that the periodical
Link has generally advocated the
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policy which is propagated by the
Government of India and as such we
do not think, even at a later stage
when it was known to us, that we
should have objected to a legitimate
decision of LR. Ltd

Shri Hem Barua (Gauhati): The
policy of Link is crypto-communist
and the Minister is a subscriber.

Shri Sorendranath Dwivedy: You

have subsidised a paper advocating
Government's policy.

Shri Hari Vishnu Kamath: Does the
Prime Minister agree with it?

Shri K. D. Malaviya: I think, Sir,
I have narrated under what circum-
stances the office was accommodated
in the Link building (Interruptions).

Mr. Speaker: The Half-an-hour
Discussion is over. The House stands
adjourned sine die. My good wishes
{o everyone.

17.44 hrs.

The Lok Sabha then adjourned
sine die.



